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I have asked him again and again
to resume his geat.
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1220 hrs,

PAPER LAID ON THE TABLE

ANNUAL REPORT OF TRADE MARKS
REcIsTRY

‘The Minister of Commerce (Shri
Manubhai Ghah): I beg to lay on the

Table a copy of the Annual Report of
the Trade Marks Registry for the year
ending the 31st March, 1966 under
section 126 of the Trade and Mer-
chandise Marks Act, 1958. [Placed in
Library. see No. LT-7349/66).

12204 hrs.
ARREST OF MEMBER
(Shri Mani Ram Bagri)

Mr, Speaker: I have to inform the
House. that I have received the fol-
lowing communication, dated the 17th
November, 1966 from the Sub-divi-
sional Magistrate, New Delhi:—

*] have the honour to inform
you that I have found it my duty
in the exercise of my powers as
sub-divisional magistrate to arrest
Shri Mani Ram Bagri, Member,
Lok Sabha, under sections 107|150,
Code of Criminal Procedure, on
the basis of the police report
dated the 15th November, 1966
saying that he had exhorted stu-
dents to take out procession to
Parliament Street in contraven-
tion of section 144, Criminal Pro-
cedure Code, which was a wrong-
ful act and so provocative that it
may occasion breach of peace and
public tranquility.

Shri Mani Ram Bagri was,
accordingly, arrested on the 1Tth
November, 1966 at about 6 pm
and was produced before me in
New Delhi courts. He was re-
manded to judicial custody till
the 28th November, 1866 and is at
present lodged in Tihar Jail,
Delhi, as he failed to produce the
security demanded, that is, two
sureties of Rs. 25,000 each with a
bail bond in the like amount”.
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**Not recorded.



